
No. 00ls .e./zoz3l Date : l2-"Ct l"zoz5

In compliance of the resorution passed by Hon,ble the
Administrative commirtee in the meering dated 04.01 .zoz3,necessary
guidelines to provide sticker LoGo for identification of the vehiclEs

of in-service officerJofficials, are issued as under:-

I ' Approved Sticker LoGo, shall onry be issued to the serving

officers/officials of Rajasthan High Court on their requisitions in

the prescribed proforma annexed herewith as Annexure-A

2, The Joint Registrar/ Deputy Registrar(Admn,), Rajasthan High

court Jodhpur/Bench Jaipur shall be the officer In-charge to

rnaintain the record of sticker LoGo for which, a register shatl

be maintained by him in the prescribed Proforma annexed

herewith as Annexure-B.

3, To obtain Sticker LOGO, in service officers/officials will have

to submit the requisition along with self attested photocopy of

Registration Certificate of the vehicle to Rajasthan High Cou*

Non-Gazetted Mini steri al S taff A ssoci ation, Jodhpur/J aipur,

4, In case, thE vehicle is not registered in the name of applicant

officer/official, an undertaking in the form Annexure-C shall be

artached with the requisition to the effect that the vehicle is

registered in rhe name df his&er farnily member and the same is

used by him/her specifoing the name and address of such

registered owner and relation thereto.

5. One set of two sticker LOGO shall be issued for one vehicle to

eaoh applicanr. One additional set of two Sticker LOGO will

only be issued onlpecifi" request furnishing necessaly details of

both the vehicles, which should invariably be registered in the

name of aPPlicant.

6. The requisitions fulflrlling the prescribed conditions shall be

forwarded to the Joint Registrar/ Deputy Registrar (Adrnn.),
4

Rajasthan High Couft, Jodhpur/Bench Jaipur. ^ j-
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7. The sticker LoGo shall be got prepared/printed by the

Rajasthan High courr as per approved format and shall be

handed over to the office of Joint Registrar/ Deputy Registrar

(Admn.), Rajasrhan High Court, Jodhpur/ Bench Jaipur.

8. In turn, the Joint Registrar/ Deputy Registrar (Admn.) shall

ensure that the name of concerned officeriofficial and

Registration Number of the vehicle are correctly entered on the

Sticker LOGO. Thereafter, necessary entries of the same will be

made in the prescribed register. Signature ofl the Registrar

(Admn.) shall be obtained on the Sticker LOCO and the same

will be delivsred to the concerned ofticer/official.

9. Officer/official concerned shall affix the Sticker LOGO at the

top of left corner and backside of the four wheeler. In two

wheeler, at the appropriate place in the front and in rear if there

is space available, shall be affixed accordingly. LOGO shall be

affixed on the tbur/two wheeler excluding the numbor plate.

10. All the officers/officials obtaining Sticker LOGO will ensure

that the same is not misused by himself/herself or by any other

person, failing which, appropriate disciplinary action may be

taken against him/trer.

ll. In case, the issued Sticker LOGO is lost/destroyed/mutilated,

concerned officers/officials shall have to apply !o re-issue the

sticker LoGo along with an undertaking (Annexure-D) to the

issuing Authority, that previously issued sticker has been

lo sUde stroYed/mutilated.

12. In case, any offrcer/OffiCial retires, otherwise does not remain in

service or sells/transfsrs his/her vehicle in any manner, he/she

shallensurethattheStickerLoCoalreadyaffixedonthe

vehicle are removed and destroyed'

BY ORDER
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No. GenD(Vtgtn[zLt J_ {o
Date: l2^ol' 2o LZ

copy of the Guiderines is forwarded, for inforrnation and necessary
actlon to :-

The Regisrrar- cum- principar secrerary to Hon,bre the chief
Justice, Rajasthan High Cour1.

P.S. to all the Hon'ble Judges, Rajasthan High Court.
Registrar(Admn, )/(Vig j 

I ance)/(Class. )/(Rules)/(Wirts)/(Exam.)/
(Judl')/o.S.D.(F&ly o.s,D./ Registrar-cum-c.p.c., Rajasthan

High Court Jodhpur/Jaipur Bench, Jaipur.

Regisrar(classifi cation), Rajasthan Hi gh courl Jodhpur/ Jaipur

Bench, Jaipur for uploadihg the same on the oflicial websitE.

All Joint RegistrarsiDeputy Registrars/ Assistant Regisrrars,

Rajasthan High Coun Jodhpur/Jaipur Bench, Jaipur.

Joint Registrar / Deputy Registrar (Admn.), Rajasthan High

Court, Jodhpuri Bench Jaipur

All A.O.J., Rajasthan High Court, Jodhpur/ Bench, Jaipur with

the direction that it may be circulated amongst the staff.

The PresidenU Vice President, Rajasthan High Court Non-

Gazetted Ministerial Staff Association,

Notice Board. ,

REGISTRAR GENERAL
J^
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DECLARATION

I hereby certify that the info,rmation details given by me in
this applieation is correct and that no rnaterial infonnation has been

withheld, I also undertake that the above vehiclE shall be used by

me, and I will ensure that Sticker (LOGO) is not misused in any

manner.
Signature of Applicant

Date:
Narnp & Designation

Contact No.

Enclosure:J

(i) SelfAttested copy of rqgisfration certificate of thb vehicle.

(ii) Undertaking if required as per guidelines.

.
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ln Rai,asthan High for sticksrs
For pse ,by

fu'r their Vehicles

l.
address of the appricanr with,
contact number

Name, ,Sfld a

1
b'.t Residential of a

4}
J.

the narne of the

the t'

ts in
applicant.

a

number of the
vehic:le(s) for which LOGO is
required.

ReEstration I
,i

5.

S.No,3' is negativel-

Name along with
residential, office address

& contact number ,o-f the

person(s) in whose, name

the vehicle in registered.

ii. His&ler :relationship with
the applicant;

If the answer to the qu,estion 8t,

6,

already been issued, 'then 
speci$,"

the date o:f issuance of the sticker

(LOGO) and Registration Number

of Vehicle.

In case the ) has

--k/\

obtaining

applicantaddress
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ANNEXT]RE-B
REGISTER FOR ISSUING STTCKER (LOGO)

-4

f

t\

.Sr.

No.
Date of

Application

Name of
Officer/
Official

Designation
Place,of

:Fosting

Vehi,cle

Number enclosed

Date of Issuancel

Re issuance
Signature Rernarks
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ANNExURE-s
({Jndertaking when vehicle is not registered in the name of applicant)

L. .. r .. ' r... r .. .. . .. r . r. . . . r ... ".. rS/O, r.. . . .... .I r'. ... r ... . ... .. . ',

hereby furnish the undertaking that the, vehicle No. ..................

the sarne is registered in the name of
Ivlr.ilvls.ll\i1rs.,... .,.........(R/C Holder) who is my famiiy

rnerno-erlrelative. (llease mention the detailed residential- addres s

and contact nufi]ber, if any of the TVC Holder)

I have applied for Sticker (LO-GO) for the above mgntioned vehicle

as the same will be used bY me.

Name and Signature of,aPPlicant,.F

.a

]

a
tt'

t

,: .r: '..iiis!.

'' ft',

1.

t

\

\

\
[r.



ANNEXURE.D
I. r, ... !. . . . '. . . .:. .. . ... . . r.'r . i. r.,.. " ..S/O. r r .. , . | . ....... ... r:r r .. ...i...,

postsd as ....i... do hereby.furnish the undertaking

that I was , allotted Sticker (LOGO) for vehicle mmber
,trr...o.,ir....rrf, Makg/Ivlodel. ,',, ,? r , ^^ A

I undertalre that previously issued Stickers has been

Ios#destroyed/mutilated (Chock whichever is applicable) and I. am

appl,ying for re-issuance thereof.

Namsand Signature of appticant
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